FORM G (re-issue)

INVITATION FOR EXPRESSION OF INTEREST

FOR MADHUVAN TIEUP PRIVATE LIMITED OPERATING IN EDUCATION
SUPPORT INDUSTRY AT NEW DELHI

(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS
1. | Name of the corporate debtor along with MADUVAN TIEUP PRIVATE LIMITED
PAN/CIN/LLP No.
CIN: U51909DL1996PTC264255
PAN: - AACCMO0381R
2. | Address of the registered office Registered office: House No.28, Pocket-1,
Paschim Puri, North West Delhi-110063
Corporate office: House No 28 TEMP
POCKET-1, PASCHIM PURI, Paschim
Vihar, West Delhi-110063
3. | URL of website Not Applicable
4. | Details of Place where majority of fixed Corporate Debtor has Presidium School
Assets are located building located at Indirapuram, Ghaziabad.
5. | Installed capacity of main products/ services  |Not Applicable
6. | Quantity and value of main products/ services (Corporate Debtor has earned revenue of Rs.
sold in last financial year 17.52 Crores in F Y 2019-2020 and details
thereafter are not available at present.
7. | Number of employees/ workmen Details not available presently
8. | Further details including last available May be obtained by sending an email to
financial statements (with schedules) of two  |jry madhuvantieup@agmail.com
years, lists of creditors, relevant dates for
subsequent events of the process are available
at:
9. |Eligibility for resolution applicants under May be obtained by sending an email to
section 25(2)(h) of the Code is available at: cirp.madhuvantieup@gmail.com
10. | Last date for receipt of expression of interest [24.09.2024
11. | Date of issue of provisional list of prospective [04.10.2024
resolution applicants
12. | Last date for submission of objections to 09.10.2024
provisional list
13. | Date of issue of final list of prospective 19.10.2024
resolution applicants



mailto:cirp.madhuvantieup@gmail.com
mailto:cirp.madhuvantieup@gmail.com

14. | Date of issue of information memorandum, 19.10.2024
evaluation matrix and request for resolution
plan to prospective resolution applicants
15. | Last date of submission of resolution plans 18.11.2024
16. | Process email id to submit EOI cirp.madhuvantieup@gmail.com

M

Umesh Gupta

Resolution Professional

Madhuvan Tieup Private Limited

(Under CIRP)

IP Registration No. IBBI/IPA-001/1P-P00848/2017-18/11431
Date: - 08/09/2024

Place: - New Delhi



mailto:cirp.madhuvantieup@gmail.com
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FINANCIAL EXPRESS

MONDAY, SEPTEMBER 9, 2024

] (] o
IMPORTANT™ Q@& INTEGRAL COACH FACTORY, CHENNAI-38
Whilst care is taken prior to Tender Notice No. ICF/EL/Cons/2024-25, Dated: 09.09.2024 TENDER NOTICE
o HINDUJA HC * :
ARE ; _ e : . accepFance of gdvertlsw)g For and on behalf of The President of India, The Dy. Chief Electrical Engineer / The following e-tenders is published in IREPS website. Firms are requested to
HINDUA . - . : copy, itis not possible to verify Maintenance / Shell, Integral Coach Factory, invites E-Tender for the following works. login to www.ireps.gov.in and quote against the tenders. Manual quotations will not
btk i BB i its contents. The Indian Approx. Tender be entertained for the tender
RLM-BRAJESH AWAGTH3918301885, CLM-Sonam Mishra 9366111464, RRM-Pushiar Awasthi 9433043390, CRM - Mitesh Mishra 9555265290 Express (P) Limited cannot Tender No. Name of the Work Tender Value |[EMD (Rs.)| Closing Date Open Date & Time
P P
SYMBOLIC POSSESSION NOTICE be held responsible for such in Lakhs (Rs.) and Time S| TenderNo. |TenderFilel  \ome ofthe Work  |Quantity| Of Tender
Whereas the undersignad being the Authorized Officer of the HINDUJA HOUSING FINANCE LIMITED under Securitization and contents, nor for any loss or (1) ) (3) (4) (5) No. " | Reference Closing &
Reconstruction of Financial Assets and Enforcement of Secunty Interest Act, 2002 (No. 3 of 2002) and in exercise of powers confermed . EL-W-886 No. Opening
b : . et . s ; damage incurred as aresult of x BIv and Weldi
under section 13{12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 ssved a demand notice was issued on the . . . Provision of Grid ssembly and Welding
- ; ; ; : transactions with companies 09.10.2024 it
dates mentioned against each account and siated hereinafier calling upon the borrower (hereinafier the borrower and guaraniors are T o ’ Connected Roof Top -1 ML/C/OT/ O_f S_tar]d actl\{lt_le_s &
cl:I"Eﬂ[i-'l.'I]If" refermed bo as tha “the Em‘&m']‘m repay thie amountwthin &l days from the date of rEI:I:lil:l[ of =aid nolica aSSOC.la..Uor:]S. or individuals 2024245211546 Solar Plants in various 86.62 1,73,300/- at[;l 5.30 2024471211515-| 13/S&F/ Finishing activities 322 26.09.2024
The: borowers having faded fo repay the amount, natice is hereby ghen 1o the borrowers and the public in general that the undersigned advertising in its newspapers locations of ICF (total rs: 1 OT-13-SF Ly, |@ndonly Finishing Shells | 2t 15:00
has taken possession of the property descrbed herein below in exencise of powers confemed on him undsr sub- secton 4 of section 13 of or Publications. We therefore capacity 145 KWp) 2024-25 actl_Vltles of different hrs.
Act read with rule B ofthe Security Interest Enforcement Rules, 2002 on this the dates mentioned against each account. recommend that readers EL-M-W-175 09.10.2024 variants of LHB Shells
The borrower!guarantor in particular and tha public in general & heraby cautioned nol to deal with the proparty and any dealings with tha make necessary inquiries 2024245211547 | Complete refurbishing 6.05 12,100/- | at15.30 at ICF, Chennai
y1nq f Resistive Load Bank h A i
property will be sibject 1o the charge of the HINDUJA HOUSING FIMANGE LIMITED for an amaunt and fuluré interest &l the contraciual ; ; of Resistive Load Ban rs. ssembly and
rate on the aforesaid amount together with incidental expenses, costs, charges, etc. thersan, before sen_d 'ng any monies Web site for submission of offer: www.ireps.gov.in ML/C/OT/ |Welding activities of
Son i i} el - i or entering Into any S — . 2024471211543 15/UF/ |LWSCN /LWSCZ LHB 26.09.2024
The borrower's attention is invited to provisions of sub-saction (8] of section 13 of the Acl in respect of time available, to redeem the . . Hindi Version of the above tender notification is available in
agreements with advertisers 2 1 of 164 Nos| | at 15.00
sacurad acsats 9 th . i https://icf.indianrailways.gov.in OT-15-UF 2:)';4B£5 rndfséi:?:i,;s;e:]bl{ hrs.
; . or otherwise acting on an - or ake a
Sr. Name of Borrowers/ Demand Notice Date | Amount Details of immovable advertisement ig any Shop-19 / ICF, Chennai
No. Guarantors Date of Possession Dm“a"ding FI'D‘FEII'HI' manner whatsoever. Hindi Version of the above advertisement is available in
1 | Application No. UP/KNPIKANPIADDDOOOTO & | 40.10,2023 | T 30,16,329)- | Property Lo A- Block 483 Chandra https://icf.indianrailways.gov.in
COCPCICPORADDOOOOSTA : as on Shekhar Azad MNagar Awas Vikas
Wr. Raj Kurmar & Mrs. Munni Mishra, both at: A- 03.09.2024 07102023 | Colony Unnao, Awas Vikas Calony,
Block 483 Chandra Shekhar Azad Nagar Awas | SYMBOLIC | plus interest | Metro, Unnao, Uttar Pradesh, India - Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(6))
Vikas Colony Unnao, Awas Vikas Colony, Metro, thereon | 209801 Area-36.14 Square Melers, . PUBLIC NOTICE . Sale of Immovable property mortgaged to IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office
Unnao, Uttar Pradash, India- 200801 Bounded as: EastH.No A-450, West- (Under Section 102(1) & (2) of the Insolvency and Bankruptcy Board of India, 2016) at Plot No.98,Udyog Vihar, Phase-IV,Gurgaon-122015.(Haryana) and Branch Office at:- "306,3rd Floor,Sai Square,Bhargava Estate, Civil Lines,
Rasta 6 mt Morth-H.No A-484 Soulh - FOR THE ATTENTION OF THE CREDITORS OF MR. SHEO KUMAR SINGH Kanpur-208001"/ "5th Floor , Eldeco Corporate Chamber 1, Vibhuti Khand Gomti Nagar," Lucknow-226010" "under the %ecu"ritisation and
HNo. A-452 DEBTOR /PERSONAL GUARANTOR FOR NEWGEN SPECIALTY PLASTICS LIMITED| |/ ¢07eieicr oc (et Aeaes oo e e e nofo fssued IS T3(2 o the it 1 e flloing oan accounsiproapect nos. it
2 | Application No. UPTKNPIKANPIAOIDO01342 & 7 21,45,810- | Property i.e Arazi No 1035/16 RELEVANT PROVISIONS aright to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS" for realization of IIFL-HFL's dues, The
o0 'EF'-E'EF'CIF'F'.I]EII]W‘E‘EI*I 20.11.2023 !-S J::n Rawﬂipur G.'a-,av Kanpur Nagar, Metro 1. |Name of debtor/personal guarantor Mr. Sheo Kumar Singh Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com
T I i ¥ ¥ ' ¥ - - N T T
Mr. Mohd Sahid & Mrs. Imrana, both at: 04.09.2024 07.10.2023 |Kanpur, Uttar Pradesh, India - 208025 2. |Address of the debtor/personal guarantor |Present- iOZN EH-III,2EI1dec40 Utopia, cE?gg:\rlgc\s:)r(/s ' Dgf?:rmlrﬂgﬁit De;f(r)g)élrm %fe tchui;??g:tble Date of Symbolic Possession = ;ﬁss‘,*g‘ég:(’gjpees ;
1035/16 Shivpuri Kakadey Naveen NagarKanpur | SYMBOLIC | plus interest | Area-47.37 Square Meters, Bounded o0y o atsb yiar Guarantor(s) | 24-Jul-2019 & Rs.15,65,4501- | Al that part and parcel of the property Part 1802019 Seven Lakh Eighteen
Magar, Kanpur Magar, Matro, Kanpur, Uttar thereon | as Easl-open Plot, Wesl-T FL Gall, North Plot No. E 15 Sector 61 Noida- 201301 1 M. Akshat Goel (Rupees Fifteen Lakh Sixty gf Arazi No.455 admeasuring 102.42 Total Outstanding as on Date Thousand Only)
=] India - ¢ Brasi ~PaF E E e ' Ha : Five Thousand Four q.Mtr, Purwa Nankari, Kanpur Nagar, 07-Aug-2024 Earnest Money Deposit
radesh, India - 206025 Also af; Arazi Mo PyviPlot No 15 South - PviPlot o S Business-: E- 24 Site C Surajpur Industrial Area, 2 Mrs. Madhuri Hundred Fifty Only) | Uttar Pradesh, 209217 - 26,89,179/-9('Rupees Twenty (EMD))I p
1035116 Rawatpur Gaav, Kanpur Nagar, Metro, Gautambudh Nagar Greater Noida (U.P)- 201306 Goyal : Six Lakh Eighty Nine Thousand | Rs. 71.800/- (R
prI-':EEh' I ':1' oF ?ﬂ'ﬁnzﬁ - " (Prospect No Bld Increase Amount . S. ’ - ( Upees
HHI’IFUF. I"Htar , Indid Rs.20.000/- (R Ti t One Hundred Seventy Nine Seventy One Thousand
3. | Details of the order and Insolvency process CP(IB)-677/ND/2021 (Orderdated 845210) s.20, (Rupees Twenty Only) venty
3 | Application No. UPKNPIKANPIADDOODT436 & | 28 03.2024 | T 10,30.245/- | Property i.e. Arazi Number 15, Private commencement date in respect of > é ; )2-024 (Orderdate Thousand Only) y Eight Hundred Only)
COCPCICPOFADDOOOOBET 03.09.2024 @s on Plot Number 8, New Azad Nagar, Personal Guarantor under IBC, 2016 09.2024) 1.Mr. Pratibha R 322‘;-213%/?-502; All thgt Eta(r)tfagd palflc?ljoi thedproper‘q;JI bear- 14-Mar-2023 Rs. 22,68,000/- (Rupees
Mr. Avinash Kumar, Mr. Pancha Devi & Mr. M, 10.03.2024 | Satbarl, Kanpur Nagar, Uttar Pradesh - | [, [Name and registration number of the Mr. Anil Tayal Ss”;?ift‘ézs-ir':/"ﬁ- T?{irty A Lak-h(TVL\IIg?\(tayS ;”ugringagoo Sé‘_eeﬂ_ et Mo e s m,_?lg Total Outstanding as On Date TIEV‘I’SR%E‘(’)"SS;%“OSA@’
Shiva Kumar, All at Arazi Number 15, Private | SYMBOLIC | plus interest | -208021, Kanpur, Metro, Kanpur, Uttar Insolvency Professional acting as Registration No: > Four Thousand Two | Scheme No-40 Barra, 6 Barra - Kanpur, 07-Aug-2024 :
g
T 3. Mr. Umesh C ; R 14 Earnest Money Deposit
Plot Number B, New Azad Magar, Satbari, Kanpur thereon | Pradesh, India-208021 Area-41.81 Resolution Professional IBBI/IPA-001/IP-P01118/2018-2019/11818 Kumar Singh | Hundred Thirty Three Only) | Uttar Pradesh, India, 208011 s. 38,08,145/- (EMD) Rs. 2,26,300/-
Nagar, Uttar Pradesh 206021 Square Meters, Bounded as: East- Plol| |5 | Address and e-mail of the Resolution 201, Sagar Plaza, Plot No.19, District (Prospect No. | Bid Increase Amount ,\SRU?eES- m'ﬁ)‘/ E'ghtdl'%kh (Rupees Two Lakh Twenty
No. 8, West-Plot No. T, North — Part of Professional, as registered with the Board | Centre Laxmi Nagar, New Delhi-110092 IL10193205) | eﬁ?}} %ﬁ;g%;ﬁggﬁgegmy) ll-lnuen)c;re:?Fortyo#i?/aenomyr;e S'XHE‘]glr’:g’gnlEy'?ht
Arall, South - J 5. road Email: caaniltayal@gmail.com 1 Mr. Puran 23-Jan-2023 Allthat part and parcel of the property Flat] _ Physical Possession Rs. 6,41,000/-
4 | Application No. UPTHNPKANP/ARDDOD054S & 20.11.2023 T 18,09,591 | Property i.e Mohalla Sahaj Nagar 6. | Address and e-mail to be used for 201, Sagar Plaza, Plot No.19, District 'Chéndura Rs.8,32,501/- (Rupees Eight No-006, Carpet Area Ad Measuring 416 | 06-Feb-2024 (Rupees Six Lakh Forty
UPIKNPKANPIADDOO00RET 4.09.2024 ason  |Ambikapuram Metuva (Shukiaganj), correspondence with the Resolution [ Centre Laxmi Nagar, New Delhi-110092 2 Mrs. Meera '-EmLhdﬁé;‘é"oomogz?”)d I\SA%;: sf'uriﬁ\gdszg’”é’gr F?U”%OW%E_HAFS?OU% " Total Outstanding_ As On | One Thousand Only)
Sanjay Kumar Dwivedi & Mrs. Shashi Bala, 04.09.20 07.10.2023 |Pargana Sikandarpur, Sarosi Tahsil & Professional Email: iirp.sheokumar@gmail.com Devi GBS Amoun:l Floor, Nirmala Dhawa Paradise, Near Tata Rs,nEi‘tgo%."(‘p‘g‘ﬁfegi‘hmve Earﬁiftehf?ﬁﬁfe(%"ﬂfégy )
5 7. | Last date for submission of claims 30 September, 2024 IL10012385) ; P Y pradesh. Indi y y
Uninsso, Shuklagan), Urinao, Lrban, Kanpur, Uttar thereon | Meters, Bounded as: Easl- 20 Feal wide | |=—f —— : T“FORM B r Thousand Only) ragesn, India. Hundred One Only) Hundred Only)
Pradesh, India-209851 Also af; Arazi Mo, 317 KH rasta 19 feet, West-House of Chaurasia| |8 ng‘é‘\i’g}lgglgm:t in which claim to be Web link: 1. Mr. Saujanya | 11-Nov-22 & Rs.28,90,999/-| Al that part and parcel of the property bear- Date of Possession Fs.28,3|§,0r?0|/_- ﬁugﬁes
i, U . = - . o . Saran (Rupees Twenty Eight Lakh |ing House No. B7, built on Plot over Khasra 17-Auc-2023 wenty Eight La irty
SANALNAGAL AMABARUIAT. 2L agary, | noun obcety - Arazt o saller ssouth.- Fyet-of https://ibbi.gov.in/en/home/downloads 2 Mrs Muskaan | Ninety Thousand Nine  |No.1064/23 min, Land Area 663 sq. ft. — Eight Six Thousand Only)
K. r; Shuklagan) Unnao, Urban, K ar, Littsr Fajesh Gupt y Total Outstanding As On
anpur, snukiagan| Unnao, v ARBRpU Y L v — . . . . Kaur Hundred Ninety Nine Only) | Situated at Gram- Kanausi, Ward- Keshari A Earnest Money Deposit (EMD)
Pradash, India-209851 Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench Ill, has , . Kheda. Tehsil & Dist Lucknow  Uttar Date 07-Aug-2024 y Dep
: ordered the commencement of an Personal Insolvency Resolution Process of Mr. Sheo Horosedeals | ool Increase Amount |52t S India- 226005, (Built Up Area Ad | RS: 30:09.481 (Rupees Thiry | Rs.283800" (Rupees Two
5 | Application No, UP/KNPHANPADDOO011 211 ¥ 15,71,344/- | Property Le Plot 7 Arazi 128 Mangla . : (Prospect No. | Rs. 40,000/- (Rupees Forty |"radesn, India- - (Built Up Area Lakh Nine Thousand Four ~ |Lakh Eighty Three Thousand
p g
. ; = e Kumar Singh, Debtor /Personal Guarantor on (Order dated on 02.09.2024). 878442) Thousand Only) Measuring 1074.50 Sq. Ft.) Hundred Eiahty One Onl Eight Hundred Only)
& CONCPCICPOFAQOODI0305 a% on Vihar 2 Chisti Nagar Kanpur Magar, : : A : y undred Eighty One Only) g y
03.09.2024 / The creditors of Sheo Kumar Singh, are hereby called upon to submit their claims with proof AT ] ofh bear-
Wr. Rajesh Kumar Shukla & Mrs. Usha Shukla, W, 10.03.2024 |Mangla Vihar 2, Metro, Kanpur Utta , . . . 19-Dec-2022 & Rs.44,25,812/- | All that part and parcel of the property bear 27-Jul-2023 Rs.29,49,000/- (Rupees
u rs. Usha angla Vihar 2, Mefro, Ranpu r 1. Mr. Shamsher .

f on or before 30.09.2024 to the Resolution Professional at the address mentioned against (Rupees Forty Four Lakh |ing Freehold Plot No A-1, Land Area 900 Twenty Nine Lakh Forty
both at: Piot 7 Arazi 128 Mangla Vihar 2 Ciisti | SYMBOLIC | plus interest | Fradesh India-208021, Area-167.22| | onpyNo 6.  (Beadr e Thousand Eight|Sg. FL, Block-Hig, Yojana No- 4, Barra6, Total Outstanding s On | Nt 'roucand Oniy
Nagar Kanpur Nagar, Mangla Vihar 2, Metro, thereon | Square Meters, Bounded as. Easl-| | The creditors shall submittheir claims with proof by electronic means or with proofin person, e | Hundred Twelve Only) ggg€é7K?gP9{tﬁagz:’egtg fradesh, Indiag Date 7-Aug-2024 Eamest Money Deposit (END)
Kanpur Litar Pradesh imndia -208021 Wacant Plof, W EE:‘I.‘H_14I‘I'I|.I' Road, H':lnh - by post 0!' by electronic meansz . . (Prospect No Bid Increase Amount 50 Ft) uilt Up uring (Rupees Fifty One Lakh Seventy RS.2,94,900/- (Rupees Two

Others Land Rio Jay Bahadur Singh| | Submission of false or misleading proofs of claim shall attract penalties. IL10208469) | Rs. 40,000/- (Rupees Forty Two Thousand Six Only)  |Lakh Ninety FourThousandr
South - House no. 447170 Kamal Singh Sd/- Thousand Only) Nine Hundred Only)
. r - Mr. Anil Tayal Date of Inspection of property EMD Last Dat Date/ Time of E-Auction
ot il kb Atthorised Oficar, HINDUJA HOUSING FINANCE LIMITED Resolution Professional 19-Sep-2024 1100 hrs -1400 hrs 23-Sep-2024 tll 5 pm. 25-Sep-2024 1100 hrs.1300 hrs.

Regn. No.:- IBBI/IPA-001/IP-P01118/2018-2019/11818 Mode of Payment :-EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay through
Regd. Address:- 201, Sagar Plaza, Plot No. 19 link available for the property/ Secured Asset only., Note: Payment link for each property/ Secured Asset s different. Ensure you are using link of the proper-

INTEGRAL COAGH FAcTo RY c H EN NAI 38 Date: 09.09.2024 District Centre, Laxmi Nagar, Delhi-110092 ty/ Secured Asset you intend to buy vide public auction.For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount.

! y - “ Place: New Delhi Email Id:- caaniltayal@gmail.com, iirp.sheokumar@gmail.com TERMS AND CONDITIONS:-

2ie 1
Tender Notice No. ICF/PCMM/EOT/36/2024 Dated: 06.09.2024

The following e-tenders are published in IREPS website. Firms are requested
to login to www.ireps.gov.in and quote against these tenders. Manual quotations
will not be entertained for these tenders. Closing and Opening time for all
tenders are 14.15 hrs. Hindi version of tender notice is available on website

. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min-
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.
The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land

Public Notice For E-Auction Cum Sale (Appendix - [V A) (Rule 8{6))
Sale of Immovable popay martgaged fo 8FL Home Fnance Limited { Formerly known a5 india Infdline Housing Fimance Lid ) {IIFL-HFL) Corporsba Cfice at Plal

> W

www.icf.indianrailways.gov.in Mg B8 L Vihar, Phasa-{V Gurgacon- 12201 5 (Hasyara) and Branch Ofice ak- , Sth Floor , Ekdeco Corporate Chamber 1, Vibhuti Khand Gomti Nagar, and all other incidental costs, charges including all taxes and rates outgoings relating to the property.
JITLLTEPPD; = |:ITIiI Wﬁh]rmlwg ﬂﬂaﬂg H-:'IES?I ﬁhuc!g;ﬂf;;&ﬁi&rals e;ﬁ Eﬁﬁgﬂ;#ﬂﬁﬂ;uﬁrﬁﬂ%ﬁ ﬁg"'ﬂ;ﬂ'ﬁﬁﬁﬁm”? gﬂ 5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.
) . . ; LAIE ' 18 oASESS HCwing propemynies prs ol I A W] e 6. Bidd dvised to go through the website https: /lwww.iiflonehome. d https://lwww.iifl.com/home-loans/ rties-for-auction for detailed
r?:la. Tender No. Tender Title Quantity Datzll!ﬁme BCCoUNIR/prospect nos. wih & nignt 10 sed e same on "AS IS WHERE 1S 8 'S.;{"fm WHAT IS BASIS AND WITHOUT RECOURSE BASIS" for realizataon of telrmgrasnadﬂi:gn\c?i?i(te)nsoo%%uc|;‘i)¢;‘|$l saleegv gugiign agglicmwn Iflomebe(;g‘:'z Z%En:ir:ting &seirml:‘orc&%ng r;aert(;:ntf\g Lﬁﬁctli%; :;I:l;;ggegirng? e
_ |IIFL-HFL's duss, The Sale wil be dane by e undarsigred trough e-auction platform pravided at e webshe: wawiflanehome.com 7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- care@iiflone-
1 01245462 |LOAD SLING (PES BELTS) 12 Pair 13.09.2024 Borrowers) ) Demand Notice Deseriplion of the mmavabie Date of Physical Resarve Price home.com, Support Helpline Numbers:@1800 2672 499.
SAN SWITCH 12 PORT AS PER ' Co-Barrower(s) Diate 'i.!‘-.-""mm... propartyl Secured Asset Possession Rs. 19,33, 000 { Rupess 8. For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hrs
2 | 04245201 T TACHED. TEGHNICAL SPECIEICATION 2 Nos. 116.09.2024 tGuarantorls]  [JEJun-2022 Rs, 27,844,025/} All at part and parcel of tha praperty bearing 18- Jun-2022 r.1ne||=en Lakh The lir to 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com o . . .
| 1 Mrs, Meglam | [Rupses Twenty Seven Lakh| House Built On Piet Mo, 54 Over Khasra, No — Total nmmmg Thras Thousand Cnly 9. Notice is here.?ﬁ/. ggl((ejn to attJﬁve §a|d”t|>:c|J_rrﬁ\|/:v|(_arshto” colltet():t the hous.glhollcd art|cltlas, thICh werr(te Iymg |nt:]he secure? asset at the time of taking physical
B B 2 Mr Sardash Exhty Faur T . e B i 1 Earresl N R IEMD possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances. . .
3 | 04241057 [SEALENT - HYLOMER-MIN 80ML TUBE | 200800 |, /0 5154 Wi Stk gﬁtﬂ U"l__w'};“f';d thﬂﬁ?;;rﬁ:ﬁ h‘g.'mﬁilzz‘;?ngf As On Date 07-Aug-2024 . B;:Iwm:d I 10. Further the notice is hereby given to the Borrower’s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
OR LOCKTITE SI-5910 IN 50ML TUBE mi {Prospect Bidl r{m T ] UMar Pradesh: rdia r?aLaln'ci e TOH 5 uFL' Re. 3613407 [Rupees Thity | -0 Lath Hi-"u-"llg.' T'E';:, 11. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and
S&| OF EPDM BRAKE PIPE SEALING Mo 910740) Al LElERE L R A Bl U Avee 525 S FLY 9 "Y80 Lakh Thideen Thousand Thougand Thise Hundred the amount already paid will be forfeited (including EMD) and the property will be again put to sale.
4 1 08241697A 148 Sets|24.09.2024 Rs. 25,000/ (Rup=es Twenty phrea 525 5q. FL) Four Huncked Savan Only) ) Oy 12. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-
EMU/M - | Five Thausand Dnly) i = pute in tender/Auction, the decision of AO of IIFL-HFL will be final.
1. M Mangj [10-Nov-2022 Ra. 28,38, 7915 Al that part and parcal af the property baering Fis, 24,46, 000/- (Rupeas 15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002
5 |03241364A [UNF PRI SPRING INNER AAA0102500 672 Nos.|25.09.2024 Singh 2 Mrs (Rupeas Twanty Eight Lakh|Housa ﬁ.:h G- 2007, Admeasuring Land .'-1,93 Total Outstanding Twanty Four Lakh Forty The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
ALUMINIUM EXTRUSIONS & Raeta Singh Thirty Eght Thousand Sevan| 324.53 Sq. Fr, Carpet Area 719,16 Sq. Ft, Buit|__As On Date 07-Aug-2024 S Thousand Dnly] Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.
MOULDINGS LWSCN PL.1 3358 2075 103 Sets Enil.rﬁﬁt:;al Hurdrad Ningty One Cri] Epl,amg '.fggﬁsq_ Fi., .ﬂ..-?aa '."r-cazsﬂ‘aﬁéjﬁla r-j::L R=. 36,53 829)- Hi":.lfim U;Pmiﬂf'l Place:- Kanpur Nagar/ Lucknow, Date: 09-Sep-2024 Sd/- Authorised Officer, IIFL Home Finance Limited.
3 alyarpur, Kanpur - Magar, AT, Utlar| (Rupeas Thirly Six Lakh Fifly R « [Fiipees
(LUMINIUM EXTRUSIONS & ‘;Tgﬁ“;’f i ﬂs.ﬁﬂm:;ﬂ? ?‘.I:anlv | Pracdesh, India. (Area Ad Measuring 89050 5q. rFﬁmE TmEHHE; Eight !a“um:lu?ﬁ':ga E:-;'_'-r I‘-'mmﬂ-‘
6 | 05241705 [MOULDINGS LWS PL.2 3358 2087 142 Sets|26.09.2024 Flve Thausand Only) T|F Hunidred Twarty Nine Ongy] | L
ALUMINIUM EXTRUSIONS & Date of Inspaciion of properdy | EMD Lxsl Dabe Diatel Time of E-Auction

MOULDINGS LSLRD PL.3 3358 2099 32 Sets 168-36p-2024 1100 fers 1400 hrs | 23-Sap-2024 till 5 pam. 26-5ep-2024 11:00 hes-13:00 ks,
FOR AMRIT BHARAT Made Of Payment - EMD payments are 1o be made vide onfine made anly, To make payments you have te visit MEpsJwww. iiflone hense, com and pay
throiegh link available for the propertyl Sacuired Asset onty Naote: Parment link for sach proparyl Secured Asset is different. Ensurs you am using
SLIT LAMP WITH DIGITAL IMAGING
7 | 01245410 1 Nos. 130.09.2024 link of the propartyl Secured Asset you infend fo buy vide public asction.
SYSTEM FnrHaIannePyment Login hitps: ﬁhuerHm}mmemmbH}'Edtha_rBalannehan
LATERAL DAMPER FOR SECONDARY Terms and Conditions:-
4121 1. Farparficipating in e-suction, Infending bidders requined o registes thair datsils with the Sardica Provider hlipssthawe, lifionehome com, wel in adverce and hes “ n
8 | 03241200 |AIR SPRING SUSPENSION Nos 01.10.2024 o creaia tha kogin account. kagin 0 and password |F~1:E-"I:|i!1% idders hava io submil fsand their Tander FORM afong with the payment dedails fowards EMI, TAHIA I"DUETHIEE LI"‘IITED )
ARRANGEMENT . 5 mﬁlﬁﬂl:m -C."l"r .I:'Iln:IH'qh :R_:llﬁz:ﬁlﬁ:‘;ml&j:ulHrﬁ::n: |I.'i‘.'_|'|1|,:|1:| ; g e R 2 i I K ATA R I A I:HE-EFIIET HHI;]'II;HIEE H;;ﬂgg Ll'lljdllildrlﬂlﬂ EIF'FI-"-J.?E;I Emdﬂg]
RHIRrS shal i IR Q1R o PREe of amaunt menlonea e e DOLImn B Increase mounl . In Cade il & phiced 1 e s D meniies ol fhe Eg Brg ca: = 1 M UE'HEI rea ﬂ[iEIITI
- dosing time of the auchian. the doaing ke will matically gat nded ey 5 1 . : :
9| 03241333 VERTICAL DAMPER FOR SECONDARY 2013 03.10.2024 4 ey time auchan. the closing e will automatically getectand minutes. h‘ Mﬂdh'_-."a Pradesh. India. 457001, Email 1D infu@ka.tariagruup.m.in

TENASYO

Thie successful biodar should deposit 25% of the bl amount |[after Sdjusting EMD) withen 24 howrs of the aoceptancs of bld pncs by the A0 and the balance 75%

.- ] AIR SPRING SUSPENSION 1 8 Nos. of the id- emaunt within 15 days from the date of confirmatian of sale iy tha secured creditor. A% daposit and payment shall b= in $ha prescrbad made of Maobile: +919981828377- Website: www katariaindustries.co.in
10J.08241976 JHIGH REACH PANTOGRAPH TRAIN SET }.43 Sets J07.10.2024 4 El'ﬂh-uf:'l*mwrmslnhﬂarﬂwm appicable slamp duly, feds: and any olher stalulgry dues or oiher dugs Skemunicipal 1, alechicty charges, land ard al ™ ' . . I bl
CORRIGENDUM No. 14 alherincidental sagis :r:nrgeglnulJ':linurgmalLaae:arzgmﬁegymtgahggrﬂlﬁngmIr:;.lprup:!lm!,-_ . o SRR e i HDTIEE OF THE 20™ ANNUAL GENERAL MEETING OF THE EﬂMFﬂHT, CUT-0FF DATE AND E-VOTING
_ ————————— .o. z éﬁﬂg{'ﬂfﬁlﬁﬂﬁLEgﬁn"{.f;“ﬁ;g:ﬁﬂ?ﬂ?ﬂ“ﬁm_E';En,“;'E‘,._“,E:.f_.i‘ﬁ:ﬁ]‘}.:ﬁ?ﬂﬂ:ﬁ;&g;;’;ﬁ;_a e TR NOTICE is herehy given that the Twentisth {20th) Annual General Meeting (AGM) of the Members of Kataria Industries
Corrigendum has been issued to the following tender. Please check IREPS _ canditions of auction saie & Bucion appication form betars submitting their Bids for teking pariin the e-auction safe procesdings. ; Limited {Earlier Known as Kataria Industries Private Limited) will be held on Monday, September 30, 2024 4t 11.00 A.M. 5T
rebatte for further detalls. : Eggﬂ?i T LCOCAE KL U NG ) B 00 DSRS0 e 0 SR PTen V) 1 CRpAB e i £orm. SHgpce at 34-38 and 44, Industrial Area, Ratlam. Madhya Pradesh, India, 457001 to transact the Ordinary Businesses as set out in
SI.No. Tender No. Existing Value Modified Value B Farany guery related o Property defaits. Inspection af Propary and Online bidete., call IFL HFL wl fee no. 1800 2672 455 from D9:30 hrs 1o 18:00 hrs btaean the notice of 20th AGM.
Merday o Friday or weile b emal:- care@illanehame com, ; 1 X o : : :
1 02/24/1129 30.09.2024 10.09.2024 a HE!H::EF hesetey glvan la ?:'f_mfzfm BANTWaTS o m!ectlFelms.enmcﬁ arficies, which were lying in e sacurned asses at the time of taking physical possessian In atcordance with the above mentioned MCA Circulars and SEB| Circular No. SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated
withir { ey, CATHETABG JFL-FI L Shas ok b TeapOn EXxe Or AIYYIDBE OF praperty undering o reumslences. May 13, 2022, the Notice of 20th AGM along with Annual Report 2023-24 hava been sent through electronic mode only fo
2 02/24/1235 30.09.2024 10.09.2024 14, Furthar the natica |s herab i the Borowers, thatin case thy fai o coliect the above ssed aric) sl b =i in ecoordance will Law. ST By . ; bk
2/24/12 5024 1 2024 11 InJ-:-ars:arnfsgf:;ll.l-?ﬁ E:Ermjn?gleacﬁuslage I:dlmll'*nae;un:-:uasslﬂdfaﬁfweﬂ?afzh?gr?;u?;a;?mnﬁfnIhs-:bcvaiss.g:sr.;;ius‘.m:?ra ;;J:*E'::]Ir:r:f:c;';hua:nd1heamnl those Members whose email addresses are registered with the Gompany/ Depositories. Mamber may nota that Notice and
3 02/24/1236 03.09.20 0.09.20 5'|‘|!'|.'r-.=l:|:|' g il b n-‘fl.rll.l.:-rll'n'.ll.lr'lng Iaﬂ:lll'lfs property wilt-:agar.nuulhsalu . ; - Annual HE|]'DI"[ 202324 have heen LIDFUHHEU an the website of the EIJITIE'EEI'I}' at wyaw Katariaindustries,co.in, websita of
4 02/24/1192 03.09.2024 10.09.2024 12, ;;Egﬁ;ﬁ:&ﬂ?;;q:;;u;a;lmﬁiilgtf;m;}:;manl: condifion of tendariaucbon without assigning any reason tharaof. In case of any deputa in Meational Stock Exchange of India Limited at www nesindia.com and wabsite of National Securities Dapository Limited

In light of the MCA Circulars, the shareholders whether holding equity shares in demat form or physical form and who have

The Borrower are bereby notified 1o pay e sum as menlioned abave along with upto dated merest and ancllan expenses befare the date of Tenden'Aucticn, ; 3 ]
faiing which the property wil be auctioned'sald and balance duss ifany wil be recoverad with interast and cost not submitted their email addrasses and in consequence to whom the notice of 20th AGM and Annual Report 2023-24 could

Place : Lucknow. Date : 09-Sep-2024 Sdi-Authoriged Officer, IIFL Home Frnance Lmiled nok be serviced, may temparanly get their e-mailaddresses registerad by fallowing the procedure given below:

FORM G 1, In case shares ara hald in physical moda, piease provide Folio No,, Name of shareholder, scanned copy of the
INVITATION FOR EXPRESSION OF INTEREST FOR share certificate (front and back), PAN (self-attested scanned copy of PAN card), AADHAR {self-aftested
scanned copy of Aadhar Card) by email to info@Ekatariagroup.co.in

MADHUVAN TIEUP PRIVATE LIMITED OPERATING IN

EDUCATION SUPPORT INDUSTRY AT NEW DELHI .r‘"'ﬂ Regd. Office: ICICI Bank Limited, ICICI Bank Tower, Near Chakdi Circle, N 2. :'.:I case 5_!1:1?5 .tr'Et hald in dEFﬁ&rIf EIUdE,}!i:Et.iE-; ErWIEElDTF?-ELﬂi [Iliwdlgll :::F‘lt?' -It [ilLID ar 1Eﬂﬂiﬂll he}m[:-ﬂ]ar? Ig]

; . . Old Padro Rood, Vadodara- 390 007, ame, cliant master or copy of Consolidated Account statement, (self-attested scanned copy o card),
wﬂnﬁ?ﬂ'ﬂ;ﬁ”éﬂé?glﬁ ':F? I:.'D':Eg;hg fglﬂﬂﬂé;ingewg'ﬁ%lﬁ;ﬁff;lﬁ? ' c’ G’ Ba"k Corporote Office; ICICI Bank Towers, Bandra- Kurla Complex, Bandra(E). AMDHAR (self-attested scanned copy of Aadhar Card) by email to info@katanagroup.co.in

“RELEVANT PARTICULARS Mumbai- 400 051 3. Alternativaly member may send an e-mail request to evoting@nsdl.co.in for ohtaining User 10 and Password by proving

PUBLIC MOTICE — E-AUCTION FOR SALE OF FINAMCIAL ASSETS
In termis of the policy of ICICI Bank Limited ("ICICI Bank") on Sale of Financial Assets and [n line with the .
guidelines issued by Reserve Bonk of India from time to time, ICICI Bank hereby invites Expression of Interest
(EOQI) from interested ARCs/NEFCs/Banks/Fls ("Permitted Transferee™) for purchaose of below Mon-Performing
Azzet (“Financiol Asset”) on the terms and conditions indicated herein. It is héreby clarified that confirmation of
the nome of successful bidder will be subject to final approval by the competent guthority of ICICI Bonk:

the detaits mentionad in Point {a) or (b} as the case may ba.

Post successiul ragistration of the a-mail address, the shareholder would get soft copies of notice of 20th AGM and
Annual Report 2023-24 and the procedure for e-voting along with the user-id and the password to enable e-voting for
20th AGM. In case of any queries, shareholder may write to the Company at info@katariagroup,co.in Sharaholders are
requested to register/ update their complete bank details and Emall 1d's with thelr Depository Particlipant{s) with wham
they maintain their demat accounts if shares are held in dematerialized mode by submitting the reguisite documeants.

There being no physical shareholders in the Company, the Register of members and share transier books of the

MADHUVAN TIEUP PRIVATE LIMITED
| GIN: U519090L1 596 TC264255 | PAN:AACCMO3S1R

| Regd. Office: House No.28, Pocket-1, Paschim

Puri, North West Delhi-110063

Corporate Office: House Mo 28 Temp Pocket-1,

Paschim Puri, Paschim Yihar, West Delhi-110063
| Not Applcable

1,| Mame of the Corporate Debtor
| along with PAN & CIN/ LLP No.

2. | Bddress of the registerad office

Bose f Reserve Price Term of sole Minimum Mark up

3 |URL of wehs.ﬂe

4. | Detads of place where miajority Corporate Debtor has Presidium School building < 250.0 million 100% in Cash 5% of last bid Lompany is not closed. Members whose names ara recorded in the Register of Members or in the Register of Beneficial

Q[fle,f Assels are mmﬂ loczled at Indlrap..ran'- Ghaziabad. Sehecdule for E-Auction ﬂwner_s._ma:ntalned by the Depositories as on Mnnday.ﬁﬂeptﬂmhnr 23,2024 ("Cut-off data”™), shall only be entitied to avail

Tingtalied capacrl',' of main " Nat -E"F'F"' ‘catle &r Activity Diarte & Time the facility of remota e-voting as well as voting at the AGM through poll paper.

pn:uduchI BErViCEs Mo, Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rules made thereunder (as amended)
g 'ﬂuantﬂy & value of main products! | Corporate Debtor has earmed revenue of L. I Submission of Expression of Interest ["ECI") and  |Till September. 12, 2024 by 05:00 PM and Regulation 44 of SEB| (LODR) Regulations, 2015 {as amended) and above mentioned MGA Circelars, the Company

is providing facility of remote e-voting (o its Members in respact of the businesses to be transacted at the AGM. For this
purpnse, the Company has enterad into an agreement with NSDL for facilitating voting through electronic means.
Resolution(s) passed by Members through remaote e-voting and voting at the AGM is/are degmead to have been passed as
if they have been passed at the AGM.

The remole e-voting will commence on 9:00 A M. on Thursday, Sepiember 26, 2024 and will end on 05:00 .M. on

Rs. 17.52 Crores in F Y 2019-2020 and
| details thereafter are nof available at present.

7. Number of employees! workmen | Detaile not avadable presently 7.

B. | Futher detafs including last avaiiable | May be abtained by sending an email 1o
financial statements (with schadules| | cirp.madhuvantieupi@gmail.com

services sokd in last financial year execution of Mon-Disclosure Agreement (“NDAT)

{If not executed earlier with the Bank)

Release of Offer Document along with After submission of NDA with Bank,

Praliminary Information Memarandum {"PIk4")

| of bwi years, bsls of creditars, relevant 5 e - G sunday, September 29, 2024, During this penod, the membars of the Company holding shares as on Gut-off date may
dates fr subsaquent EI-‘EI'ITE SFih Access to data room far due diligence September 13,2024 till September 27, 2024, gast iheir vote electronically (Remaote E-Voting). Members may note that a) the remofe e-voting module shall be disabled
| process ane available st Submission of Bid Farm September 30, 2024, latest by 05:00 PM by NSDL after the aforesaid date and time for voting and once the vote on a resolution is cast by the member, the member

shall not be allowed to change it subsaquantly; and b) tha members who have cast their vota by remaote e-voting prior to
the 20th AGM may alsa attend the 20th AGM bit shall not be entitlad to cast their vote again, Detailed procedure for
ramote e-voting is provided in the MNotice of the 20th Annual General Meeting.

. Any person, who acquires shares of the Company and become member of the Company alter dispatch of the Notice of
AGM and holding shares as on the cut-off date i.e. Monday, Saptember 23, 2024, may obtain the login 10 and password
by sending a request at evoling@nsdl.coin or info@kalanagroup.co.in.

' May be obtained by mnding an emall to
cirp.madhuvantieup@gmail.com

tI|g|||:||||l].' for resciution Epplltanus

under section 25(2)(h) of the

| Code is available ai

01| Last date for receipt of axpression

.“f inarest .
11| Diate of ssue of provisional listof | 04.10.2024

| praspective resolution applicants

October 03, 2024 from 03:00 PM to 04:00 Ph
with auto extension of 5 mins. till sale is
complated, g

Process of e-bidding

| 24.00.2024

Declaration of the winning bidder October 03, 2024 post closure of bidding process.

Receipt of consideration amaunt and execution of |[Within 07 days from the dote of gcceptance

o e | Assignment Agreement and closure of transoction |of bid, Howeever, if vou are already registered with NSOL for remote e-vofing then you can use your &xsting user (D and
% gﬁ;gfm r':'f SUt'm'.'*"’S":"I"I'F'T_ 08.10.2024 TEH*AS 3 ﬁﬂN DITIDNHS password for casting your vote. If you forgot your password, vou can reset your password by using “Forgot Password”
G o e Q;G*JEIDHE 3 119.10.202 L r : Ty sl = option available on www.evoting.nsdl.com. In terms of SEBI circular dated December 9, 2020 on e-Voting facility
E-.I]'atE of ISE:E-EiDIITSEI st of e 02024 1 The salkeof aforesaid Financial Asset{s) ison “As s Where is Bosis™, "Asis What s Bosis”, and "Without Recourse Bosis”™, provided by Listed Companies, Individual shareholders holding securities in demat mode are allowed to vote through
_ F"“F'Em"g ranitissh am'm . L:EEE?-. ?.Li‘jlﬂﬂhﬁff:ﬁqn Lﬂiﬁ‘}“ﬂn‘:&"rﬂz ,fﬁ ”f‘f}fﬁﬁﬁ’bﬂ'nﬁ%mﬁniirfﬁ? ::E;“ ;;Hg;h;i?-:uig&lejrl-lfédpIﬁ.ﬂ:ﬁ; their demat account maintained with Depositories and Depository Participants. Sharaholders ara required to update thair
i giﬂﬁgﬂnfﬁﬂm?;alm R process sholl be subject to terms &Ecmndfnnnq‘rgnmmed in the Offer Document which will be made ovailoble to mobila numbar and email 1D corractly in their damat accountin order to access e-Voting facility,
and request for resolution plan o interested Parties post executionof NDA, B. Incase of any queries for e-voting, you may refer the Fraguently Asked Questions (FA0s) for Shareholders and e-yoting
| prospective resolution applicants Enr any fH rrh?r cll::riging E:E 3; El'ftl'%g Egnn:ll ftn dﬁéﬂ FOOM, t"r!'El;n} Ea'g'-ldd n:t:-ndi.'gi-:r{ls. of the t:uuﬂt'*l:-r;.]?i‘f“?t'j!" '-'i“':ﬂl."-‘ M.; user manual for Shareholders available at the download section of www.evoting.nsdl.com or call on toll freg no.; 022-
| ranayc Prusty on +91- : andfor submission of EQVBIds, email at pranoyo.prusty@:cicibank.com an ¢ I . i
1 | Last date for submission of 18.11.2024 vthi}fc.{umm'@ic:cibe:mk.mn‘. or send by post to M, Pranaya Prusty ot [CIC] Bank Towers, Bandro- Kurla Complex 4886 7000 or send a request at evoting@nsdl.coin. Members may also contact Ms. Privanka Jitendrakumar
resﬂllﬂmn pians Bandro (E). Mumbai - 400 051, Bakhtyarpuri, Company Sacretary of the Company at the registered office of the Company or may write an e-mail to

infoikatariagroup.co.in or may call on 07412 299407, 07412 26401 2 forany further clanfication.
For, Kataria Industries Limited

& | Process ema_ id 1o submit EQI

: ci¢.madhuv3ﬁﬁﬂup@QMM_l.ﬁﬁh ICICI Bark will not be responsibleflioble in ease of non-receipt of EQI by ICICT Bank for the reasons bevond the

control of the Bank. Interested Parties are expected to toke eftorts to find out the status of communication sent by

— 5';:': them ta ICIC] Bank to ensure their participation in the auction process. (Earlier Known as Kataria Industries Private Limited)

ALHESIY T This notice and centents hereof ara subject to any prevailing lows, rules and regulotions of India. Cds-
Resolubon Professional Sdi- _ "

Place: Ratlam Arun Kataria

Date : September 09, 2024
l.,f_ln:& : Delhi

Authorised Signatory
For ICICI Bank I_imi'te_flj

Madhuvan Tieup Private Limiled (Under CIRF)
IP Registration No.: IBBIIPA-O01IP-PO0S48/2017- 1611431

Diate : 08.00. 2024
Place: New Dehi

Date: September 7, 2024 Managing Director

financialexp.epaprin New Delhi
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR 15 IT A PROSPECTUS ANNOUNCEMENT
KOT FOR RELEASE, PUBLICATION OR DISTRIBUTION. DIRECTLY OR INDIRECTLY, OUTSIDE INDIA
INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED {"BSE™) AND NATIONAL STOCK EXCHANGE OF INDEA LIMITED ("NSE™, AND TOGETHER WITH B3E, THE "STOCK EXCHANGES'| IN COMPLIANCE
WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD DF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS., 2018, AS AMENDED {"SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

FHEXAWARE

HEXAWARE TECHNOLOGIES LIMITED

Cur Company was incorporated-as “Aptech Informafion Systems Limaed”, a public imited company undar the Companies Act, 1956 an Movember 20, 1992, pursuant to a cartificate of incorporation granted by tha Registrar of Companias, Maharashira al Mumbai
[*ReC"). Qur Company obtainad a cerlificate of commencerment of business on December 31,1952 from the RoC. Subsequently, the namsa of our Company was changed 1o *Aptach Limited” and a fresh centificate of incorporation dated August 5, 1906 was
granted by the RoC. The name of our Company was subsequenty changed to *Hexaware Technologies Limibsd™ pursuant to a fresh cedificate of incorporation dated April 2, 2002 granted by the RoC. For detads of the changs in registerad office of our Company,
saa " History and Certain Corporste Matfers™ beginning on page 355 of the Draft Bed Herring Prospecius dated Sepiember 6, 2024 ('DRHP")
Corporate [dentity Number: U72900MR1902PLC000002
Registered and Corporate Office: 152, Millennium Business Park, Sechor [l W Biock, TTC Indusirial Area, Mahape, Nasi Mumbai, Maharashtra - 00 710, Indiz; Tel: (#31) 22 3328 8565
Contact Person: Gunjan Methi, Compliance Officer and Company Secratary; E-mail; mvesioriihexawara.corm; Website: www hexawara com

[Please scan this QR
cade o view the DRHP)

OUR PROMOTER: CA MAGNUM HOLDINGS

INITIAL PUBLIC OFFERING OF UP TO [#] EQUITY SHARES OF FACE VALUE OF 71 EACH (THE “EQUITY SHARES") OF HEXAWARE TECHNOLOGIES LIMITED (OUR COMPANY™ OR “THE COMPANY™ OR “THE |SSUER") FOR CASH AT APRICE
OF % [«] PER EQUITY SHARE OF FACE VALUE OF 71 EACH (THE "OFFER PRICE") AGGREGATING UP TO 253,500 MILLION THROUGH AN OFFER FOR SALE OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 21 EACH AGGREGATING UPF TO
% 99,500 MILLION BY CA MAGNUM HOLDINGS (“PROMOTER SELLING SHAREHOLDER") (THE “OFFER FOR SALE" AND SUCH EQUITY SHARES, THE “OFFERED SHARES").

THE OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO [«] MILLION (CONSTITUTING UP TO [«])% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL, FOR SUBSCRIPTION BY ELIGIBLE
EMPLOYEES (“EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO A3 THE “NET OFFER™, THE OFFER AND THE NET OFFER SHALL CONSTITUTE [#]% AND
[#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

Tha Offiar is being made in tarms of Rule 13210} of the Secunties Contracts (Regulation) Rubes, 1557, as amended, (tha "SCRR") read with Regufation 31 of the SEBIICDR Requlations. The Offer is being made through the Book Building Process, in compliance
with Regulation (1) of the SEB| ICDR Regulations, whergin in terms.of Reguiation 32(1) of the SEBI ICDR. Regulations, not mare than 50% of the Net Offer shall be available for allocafion on a proportionate basis b Qualified Instiutional Buyers (*QIBs”) (the
‘QIB Category”}, prowided that our Company in consultation with the BRLMs, may allocate up to §0% of tha QIB Category to Anchar Investors, on a discrationary basis m accordance with the SEBI ICDR Regulations {ihe “Anchor Investor Portlon”), of which
ane-third shall be resenved for domestic Mutual Funds, subject to walid Bids baing received from domestic Mutea! Funds at or above the price at which Equity Shares of face value of T 1 each are allocated to Anchor Investors {ihe “Anchor Investor Allocation
Price”). In the event of under-subscription or nan-allocation in the Anchor Invastor Portion, the balance Equity Shares of face value of ¥ 1 each shall be added to the QB Category {other than Anchor Investor Padion) (*Net QIB Category™), Further, 5% of the el
218 Category shall be avakable for allocation on & proportionate basis to Mutual Funds only and the remainder of the Net QB Calegory shall be svailable for afiocation on & proportionate bass to all QIBs, incliding Mutual Funds, subject to valid Bids being
recaived at or above the Offiar Price. Howaver, if the aggregate demand from Mutual Funds is kess than 5% of the QB Categary, the balance Equity Shares availabla for allocation in the Mutual Fund Portion wil ba added 1o the remaining QIB Category for
proporionate allocation to QIBs. Further, not lzss than 15% of the Net Offer shall be available for allocation to Mon-Institutiona! Investors (*"NIls™) (the “Non-Institutional Category’) of which ong-third of tha Non-Institutions! Category shall be available for
allocation io Bidders with & Bid size of more than $200,000 and up o § 1,000,000 and two-thirds of the Mon-Insbiulional Calegory shall be avaiabée for allocation fo Bidders with & Bid size of more than ¥ 1,000,000 provided that under-subzcription in either of thess
two sub-categories of the Non-Institutional Category may be allocaled to Bidders in the other sub-category of the Non-Institutional Category in accardance with the SEBI ICDR Regulations, sutsect 1o vald Bids being recesved at or above the Offer Prca. Further,
not kess than 35% of the Net Oifer shall be available for allocabion to Retail Individual Investors ("RIls™) (the- "Retail Category™}, in acoordance with the SEBI ICDR Regulations, subject fo vabd Bids being recened from them at or above the Orfer Price, Further,
Equity Shares will be allocated on a proportionata basis to Eligible Employess applying under the Employes Resarvation Portion, subject to valid Bids racerved frant tham at or abeve the Offar Price, All Bidders (other than Anchor [nvestors) shall mandatorily
parficipaie in this Offer through the Application Supporied by Blocked Amount ("ASBA’) process, and shall provide defails of therr respective bank account, inchuding URI |D for UPI Investars in which the Bid Amount will be blocked by the SCSBs or the Sponsar
Barks, as the case may ba. &nchor Irvestors ara nof peemitied 1o paricipate in the Offer through the ASBA process. For details, specific attention |5 invited to " Cffer Procedure” beginnéng on paga 556 of the DRHP.

This public announcemeni is being made o compliznce with the provisions of Regulation 28(2) of the SEBI ICDR Regulations o inform the public that our Company is proposing, subject to applcable statutony and requlatory requirernents; receipt of reguisite
approvals, mankel conditians and other considarations, 1o undertake an initial public offering of its Equity Shares pursuant 1o the Dffer and has filed the DRHP with SEB| and the Stock Exchanges on September 6, 2024, Pursuant to Requlaton 26{1) of tha SEBI
ICOR Regulations, the DRHP filed with SEBI and the Stock Exchanges has been made public for comments, it any, for & period of at least 21 days from the date of such filing by hosting / on the website of SEBI at www.sebi.govin, websdes of the Stock
Exchanges |.e. BSE and NSE at, www bsaindia.com and www nseindia.com, respactively, an the website of the Company at www_hexaware_corn and on the website of the Book Running Lead Managers ("BRLMs”), i e. Kotak Mahindra Capital Company Limitad
at hitps:finvestmentbank kotak com; Citigroup Global Markets india Private Limeted at www.onfine cifibank. co.in/rhimictigroupglobalscraen. km; J.P. Mongan India Private Limited at www jpmipl.com; HSBC Securities and Capital Markets (India) Private Limited
at hitps: 'www. business.hebe. coinfen-gb/regulationshsbc-secunties-and-capifal-market and lIFL Securties Limited at www iiflcap.com. Dur Company hereby invites the public to give their comments on the DEHP filed with 3EBI and the Stock Exchanges; with
respect 10 disclosures made in the DRHP. The members of the public are requested 1o send a copy of the comments 1o SEBI, the Compliance Officer and Company Secretary of our Company andior the BRLMs at their respactive addresses mentioned harein,
All comments must be recesved by SEBI andior our Company andior the Compéiance Officer and Company Secretary of our Company and‘or the BRLMs on or before 5,00 p.m. on the 21° day from the aforesaid date of fling of the DRHP with SEBI

Imeestments i equity and equity-related securiies invalve & degrae of sk and investors should not invest any funds in the Offer unless they can afford 1o lake the risk of losing their enfire invesimant. Imvesors ane advised to read he niek factors carefully betone laking an
imvesiment decision in the Offer, For takimg an invesiment decision, investors must rely on their own examination of our Company and the Offer inchuding the risks involved. The Equity Shares of face value of 1 each kave not been recommended or approved by
the Securities and Exchange Board of India (*SEBI), nor does SEB| quarantes the accuracy or adequacy of the contants of the Drafi Red Herring Prospectus, Specific attention of the investars is invited to “Risk Fachrs” baginning on page 27 of the DRHP

Any decision to invest in the Equity Shares described in the DRHP may only be taken afler the Red Herming Prospecius ('RHP") has been flad with the RoC and must be made solely on the bases of such RHP, The Equity Shares, when offered through the RHP,
are proposed to be listed on Siock Exchanges,

For defails of the share capital and capdal structure, the names of the signatores to the memorandum and the number of shares subscribed by them of our Company, please ses the saction tiled " Capital Structure™ beginning on page 83 of the DRHF
The lability of the members of our Carmpany |s Bmited. For datais of the main obyects of our Company as contained in the Memorandum of Association, please sae the saction tiled “History and Certain Corporate Matters - Main Objects of our Company'' on
page 356 of the DRRP

kotak crti JPMorgan P sac EDIIFL securiTies

e iment Banking

Citigroup Giobal Markats India Private Limited J.P. Morgan India Private Limited HSBC Securities and Capital Markets (India) IIFL Securities Limited
1202, 12th Floor, First Internaticnal Financial 4. F. Morgan Towes, Off C.5.T Boad, Private Limited 24ih Flooe, One Lodha Place
Centre, G Block Bandra Kuria Cornplex Kahna, Santacruz (East), Mumbai 400 098 | 52060, Mahaima Gandhi Road Senapati Bapat Marg
Bandra {Easl), Mumbai - 400 D08 Maharashtra, India Fort, Murnbai - 400 001, Maharashitea, india Lower Parel (West)
Maharashira, India Ted: (+ 91} 22 6157 3000 Tal: (+ 01 22] 6364 1284 Mumbai - 400 13
Tel: {+31} 22 6175 9939 E-mail; Hexawarz_IPOEipmorgan.com E-mail; hexawareipohshe coin Maharashira, India
E-mail: hexawars. ipof@cili.com Website: www jpmipl com Website: hitps.fwww business hshe co.nen- Tel: (+ 91) 22 4646 4728
Website. www.online.cibibank.coinifim/ Investor Grievance E-mail. ghirequlationahsbe-securities-and-capital-markat E-mall. haxaware ipo@iifcap,com
citigroupglobaiscreen 1.him investorsmb, jpmiphiZipmongan. com Investor Grievance E-mail Weabszite: wew #flcap.com
Investor Grievance E-mail: Contact Person: Himanshi Arora | investargrigvance@hshe. oo in Investor Grievance E-mail; i.ibi@iificap.com
gfnﬁ?ﬁgf?ﬂﬁ?\zinqh = Akhand Dua Contact Person: Rishi Tiwan | Sumant Sharma Contact Person: Mukesh Garg/ Pawan Jan

- o il FALsd i I . i DTG i ! 5 i K

SEBI Registration No.. INMOG0010718 SEBI Registration No.; INMDODDIZST) SEBI Registration No.: INMOOD0 10353 SEB| Registration No,. INMOO(010940
KFin Technologies Limited
Selenium, Tower B, Plot No. 31-32, Gachibowil, Financial Disinct, Nanakramguda, Hyderabad - 300 032, Telangana, India; Tek: (+97) 406716 2222, E-mail- hexaware ipoi@kfintech.com;
Website: waw kfintech com; Investor Grievance E-mail; esnward risfikfinlech.com; Contact Person: M. Murali Krishna, SEBI Registration No: INRDOODDDZE

Kotak Mahindra Capital Company Limited
1" Floar, 27 BRC, Plot No. C-27, "G’ Block
Bandra Kurla Complex, Bandra (East)
Murniai - 400 051, Maharashtra, india

Tel: (#91) 22 4336 0000

E-mail; hexaware pofikotak. com
Website: hitps:investmantbank. kalak . com
Investor Grievance E-mail.

kmiccradressal kotak.com

Contact Person; Ganesh Rane

SEBI Reglstration No. INMDOODDET (M

REGISTRAR TO THE OFFER
A KFINTECH

Al cepidalized terms used herein and not specifically defined zhall have the same meaning a3 ascribed o them in the DREHF,

For HEXAWARE TECHNOLOGIES LIMITED
On behaif of the Board of Diraclors

Sl

Gunjan Methi

Compliance Officer and Company Secretary

Piaca: Murnbad
[ats; Seplember 7, 224

HEXAWARE TECHNOLOGIES LIMITED &5 proposing, subject to recaipl of requisite approvals, markat conditions and other considesations, to make an Initial public offenng of ils BEguity Sharas and filad the DRHP wilh SEBI and the Stock Exchanges on
Seplamber 6, 2024, The DRHP is available on the website of SEBI al www.sebigov.in, the websites of the Slack Exchangas i.e. BSE and NSE al www bsaindia.com and www.nseindia.com, respectively, the wabsite af the Company al wiww hexaware com; and
on the websites of the BRLMs, i.e. Kofak Mahindra Capelal Company Limited af hifps imesimentbank. kotak.com; Citigroup Global Markeds India Private Limded at warwonling.cilibank.co.inrhimiGiigroupglobalscreent him; J.P. Morgan India Private Limited at
wwwjpmipl.com; HSBC Secunties and Capital Markets (India) Private Limided at hitps:iwww business hsbe coin'en-gbVregulationsfhsbe-securities-and-capial-market and JIFL Securities Lamited al wenw.iiicap.com. Any potentiad investors should note that
imvesirment in equity sharas imvolves a high degres of nsk and for details relaling 1o such rsk, pleass see the sechon enlitled "Risk Factors” of the RHE, when filed. Potential imestaors should nod rely on the DRHP filed with SEBI and the Stock Exchanges, and
should insiead refy on the Bhesr own examination of our Company and the Ofier, including the risks involved, for makmg any investment decision. Specific atiention of the invesiors is drawn to "Risk Factors” beginning on page 27 of the DEHP.

This announcament is nol an offer of secenties for sale in the United Stafes or elsewhere. Thiz announcemant has been prepared for publication in Ind& only and is not for pubkcation or. distribution, directly or indirectly, in or info the United Siates. The Equity
Shares affered in the Offar have not bean, and will nol be. registered under the LS, Sacurities Act of 1933, as amended (*L1.3. Securities Ac) ar any ather applcable law af tha Unitad States, and unless so registarad, may nof ba offered ar sold within the United
Slates, sxcept pursuant 1o an exemplion from. or in & lransacton not sutsect to, the registration requirements of the U5, Secunties Act and applicable U5, state sacurities laws. Accordingly, the Equsty Shares are being offered and sold {3} only fo persons
regsonably believed fo be "qualifed institutional buyers® (as dafined in Rule 144Aunderihe U5, Secuniies Act) in iransactions exempt from or nod subject fo ihe regisirabion requirements of the 1.5, Secunfies Act, and (b ouside the Linited Stales in offshore
transactions as defined in and in compliance with Regulation 5 under the U.5. Securities Act and the applicable laws of the jurisdiction where such offars and sales are made. There will b no public offering of the Equity Shares in the United States.
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